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CENTRAL ADMINISTRATIVE TRIBUNAL 
JABALPUR BENCH

OANo. 996/04

J^alpxir, this the day of December, 2004.

Hon’ble Mr.Madan Mohan. Judicial Member

Smt.Pushpa Patidey
Widow of Late Sliri Dhruv Kumar Pandey
Retd. Senior Auditor
Office of LAO (Army), Sagar
District Sagar
R/o 3/46, Sadar Bazffl:
Sagar (M .P.) Applicant

(By advocate Shri Shara&Verma)

Versus

1. Union of India tlirough its 
Principal Secretary
Ministry of Defence & Accounts 
New Delhi.

2. The Director
Ministry of Defence Accounts 
(Admn. 8 Part) West Division-V 
R.K.Puram, New Delhi.

3. Accounts Officer (Adnm) 
Defence Accounts &  Audit 
C.D.A, Ridge Road 
Jabalpur.

(By advocate ShriP.Shank^an)

ORDERfOral^

Bv Madan Mohan. Judicial Member

Respondents.

By filing this OA, the ^pHcant has sought the following 
reliefs:
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(i) Direct the respondents to consider the case of the son 
of the apphcant on compassionate basis.

(ii) Direct the respondents to adliere to the 5% quota fixed 
for compassionate appointment and accede to tlie 
request of the apphcant in that regard.

2. The brief facts of the case are that the husband of the

apphcant late Dhruv Kumar Pandey was working as a Senior 

Auditor in the office of AAO, BCO, MES, Sagar. Due to prolonged 

illness, he was compulsorily retired from service w.e.f.6.6.2001. 

Thereafter the apphcant submitted an ^phcation for 

compassionate appointment of her son. The son of the apphcant 

also submitted m  apphcation dated 8.11.2001 for grant of 

compassionate appointment. The respondents informed the 

^phcant that there was no vacancy and hence the case for 

compassionate appointment cannot be considered vide order dated 

9.5.03.

3. H eard the learned counsel for both parties.

4. Tlie husbsHid of tlie ^phcant died on 22.7.03 leaving beliind

five children viz. 3 daughters, 2 sons and the widow. The case of 

the ^phcant for compassionate ^pointment of her son was not 

considered iti view of the latest OM dated 5* May 2003.

5. The learned counsel of the apphcant states that the apphcant 

would be satisfied if the respondents are directed to consider her 

case in accordance with the latest OM and considering the facts and 

circumstances and the contentions of the apphcant.

6. Therefore, the ^pHcant may file a firesh apphcation to the

respondents within one month firom today, furnishing aU the
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particulars of educational qualification of her son, along with 

relevant documents and if she comphes with this, then the 

respondents are directed to consider and decide the representation 

of the apphcant within 3 months according to the OM dated 5* May 

2003 and the respondents shall also consider the facts, 

circumstances and the contentions of tlie representation of the 

apphcant and pass a detailed, speakbg m d  reasoned order.

(Madan Mohan) 
Judicid Member
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